






















































































































































































































































































































































































(English Translated Version)

OFFICE OF SUB-DIVISIONAL OFFICER, CHIPLUN
SDO (Revenue) Office, Mumbai- Goa Mahamarg, Chiplun

Taluka Chiplun, District Ratnagiri, Pin 415605

Tel/ fax no. 02355-252046 Email- Sdo_chiplun@rediffmail.com
--------------------------------------------------------------------------------------------------------------------------------------
No. MAG/ O. A. 37/2018(202/2020) WZ / 2020 Date- 24.12.2020
--------------------------------------------------------------------------------------------------------------------------------------
To,

Hon. District Collector, Ratnagiri

SUB: Regarding action as per directions in O.A. No. 27/2018 (202/2020) WZ / 2020

REF: 1) Hon’ble National Green Tribunal, New Delhi order dated 14.9.2020
2) District Collector, Ratnagiri letter no. Mahsul/ Karya. Aik.ke.3/NGT/37-2018/202-
2020 dated 15.12.2020
3) Nagarpanchayat, Guhagar letter no. Ja. No. NPG/ 851/2020 dated 17/12/2020
4) Nagarpanchayat, Guhagar letter no. Ja. No. NPG/ 858/2020 dated 18/12/2020
5) Nagarpanchayat, Guhagar letter no. Ja. No. NPG/ 878/2020 dated 24/12/2020

Respected sir,

With reference to subject mentioned above, Hon’ble National Green Tribunal vide order dated
14.9.2020 in Application no. 37/2018 (202/2020) WZ/2020 has directed to submit the action taken
report.

Accordingly, the list dated 29.9.2020 of CRZ violations submitted by Applicant Balvant
Parchure before Hon’ble NGT is provided by this office to Chief Officer, Guhagar Nagar Panchayat.
With respect to said list, directions were issued for action. Before the receipt of the said list, Chief
Officer, Guhagar Nagar Panchayat had issued Notices under MRTP, 1966 to 28 property holders of
Residential and commercial uses. Out of total 28 constructions, demolition notices were issued against
23 numbers of the commercial constructions and in residential constructions of 5 numbers, notices
were issued to submit the information/ documents. The list submitted by the Applicant Balvant
Parchure convers the names of property holders of the said 28 numbers of constructions. The list
submitted by the Applicant mentions the constructions falling in CRZ area as well as Non CRZ area.
Out of total list, entries of 856 constructions are in CRZ area. Summary of the same is attached as
(Annexure I)

Out of total 856 property holders mentioned in the list of Applicant, permissions are granted
by the then Grampanchayant by resolution in monthly meeting (sabha), for 11 numbers of property
holders to convert the Cattle shed (Gotha). The said conversion of cattle shed for construction house
and list of constructions falling in CRZ area (0 to 200 m) is attached herewith (Annexure II)

Out of list of 856 property holders, list of 5 property holders bearing residential & commercial
constructions of ground floor and upper two floors or height more than 9 meter, situated in CRZ area
(within 0 to 200 meter) is attached herewith. (Annexure III)



List of 40 property holders bearing residential & commercial constructions of ground floor and
upper two floors or height more than 9 meter, situated in CRZ area (200 to 500 meter) is attached
herewith. (Annexure IV)

The abovementioned is the brief of the constructions in the CRZ area, wherein notices under
section 53(1) of MRTP Act, 1966 are issued by Chief Officer, Guhagar Nagar Panchayat for 65 numbers
of residential / commercial constructions. List of the same is attached herewith (Annexure V)

Chief Officer, Guhagar Nagar Panchayat on 21.8.2020 has issued notices in 65 cases, as
mentioned above. Thereafter, 22 property holders have filed the court cases in Judicial Magistrate
Guhagar and Additional District Session Court, Khed. The said matters are sub-judiced. List of the same
is attached herewith (Annexure VI)

Other than list submitted by Shri Balvant Parchure, there are 11 residential/ commercial
constructions situated in CRZ area within the limit of Guhagar Nagar Panchayat. Against the said 11
constructions, the Chief Officer, Guhagar Nagar Panchayat has issued notices on 21.8.2020 under
section 53(1) of MRTP Act, 1966. The brief of the same is attached herewith (Annexure VII)

After notices in above mentioned 11 cases by Chief Officer, Guhagar Nagar Panchayat, 7
numbers of property holders have filed court cases in Judicial Magistrate Guhagar and Additional
District Session Court, Khed. The said matters are sub-judiced. List of the same is attached herewith
(Annexure VIII)

Within the limit of Guhagar Nagar Panchayat, Shri Mahendra Aarekar & 4 have filed
Application bearing Reg. civil suit no. 10/2020 and 11/2020 before Civil Judege, Khed against Chief
Officer, Guhagar, Sub-Divisional Officer Chiplun, Tahsildar Guhagar and District Collector, Ratnagiri on
behalf of State of Maharashtra. Shri Shamkant Shantaram Khatu & 2 have filed Application bearing
Reg. civil suit no. 12/2020 before Civil Judege, Khed against Chief Officer, Guhagar, Sub-Divisional
Officer, Chiplun, Tahsildar, Guhagar and District Collector, Ratnagiri on behalf of State of Maharashtra.
The Court has granted the status quo in the said 3 matters. In the said matters, Government pleader
has filed application on behalf of Govt claiming that applications are liable for rejection. Hon’ble Court
on 4.12.2020 has rejected the application filed by the Govt Pleader. While rejecting the said
application, Hon’ble civil judge, Khed has not mentioned any specific reason for rejection of the
application. Govt Pleader vide his letter have opiniened that the said matters fall under the
jurisdiction of the Honb’ble National Green Tribunal and further commented that revision appeal be
filed before the Hon’ble High Court. Accordingly, District Collector, Ratnagiri vide letter dated
15.12.2020 has granted permission to file Revision Appeal before Hon’ble High Court. Accordingly, the
matter is in progress.

Apart from this, the Public Information Officer & Resident Naib Tahsildar, Guhagar have
provided the information about 62 constructions to Shri Balvant Parchure, in reply to his application
dated 14.8.2015 under Right to Information Act, 2005. Out of total 62 constructions, 47 constructions
are situated within Guhagar Nagar Panchayat and are part of the aforementioned 856 constructions
and action by Chief Officer, Guhagar. Balance 15 constructions which are situated outside Guhagar
Nagar Panchayat and are from Velneshwar and Hedavi area. This office on 14.12.2020 has issued
notices against such constructions to self-vacate the constructions within 1 months from receipt of
notice or submit the proof of permission, if any, for construction from competent authority within 1
month from receipt of notice, failing which, action on construction would be initiated without prior
notice. After completion of 1 month, provision for action is kept against above said 15 numbers of
constructions. List of such 15 property holders is attached herewith (Annexure IX)



Shri Balvant Parchure vide email dated 29.9.2020 have informed about the 3 numbers of
constructions situated within Guhagar Nagar Panchayat. Examination of the same, reveals that on land
bearing S. No. 12B, 12/1/2, village Guhagar, within 100 m to 200 meter, shri Mahendra Aarekar and
other have constructed Ground + first floor, in accordance with permission of new construction on
same plinth, granted in the year 2012 during monthly meeting (sabha) of the then Grampanchayat,
Guhagar. The said land was converted as Non Agriculture (NA) on 17.3. 1930 as per directions of the
District Collector, Ratnagiri. Further, above said email also states about the conversion of cattle sheds
(Gotha) for residential use. However, which cattle shed is converted, it is not clear from the said email.
However, brief of 11 properties wherein cattle shed is converted for residence within the limit of
Guhagar Nagar Panchayat has been provided separately. The above said email also mentions about
the construction of 3 buildings ground + 3 floor building constructed in the year 1998, on land bearing
S. No. 162/28 to 162/32, 58/1 at village Guhagar. Examination of the same, it is observed that the
then Gram panchayat, Guhagar has granted permission in the year 2012 for ground + 2 floors building
as per monthly meeting of the Gramsabha.

The offense under Environment (Protection) Act, 1986 has been lodged in Hon’ble Magistrate
– Class I, against 15 numbers of property holders of commercial constructions which are in violations
of the CRZ norms, situated within Guhagar Nagar Panchayat limit. Brief of the same is as follows:

Sr
No.

Name S. No. / Hissa No. R. K. No. Current status

1 Shri Manish Madhusudan Khare,
Varchapat, Guhagar, Tal: Guhagar,
District Ratnagiri

56/8 16/2020 Sub- Judiced

2 Shri Shamkant Shantaram Khatu,
Guhagar, Tal: Guhagar, Dist: Ratnagiri

89A/13/4 17/2020 Sub- Judiced

3 Shri Ashiok Parshuram Padwal,
Guhagar, Tal: Guhagar, Dist: Ratnagiri

21/4/2 18/2020 Sub- Judiced

4 Shri Anil Balkrishna Ghaisas, Tal:
Guhagar, Dist: Ratnagiri

20/9/2 19/2020 Sub- Judiced

5 Shri Pradip Madhusudan Parchure,
Guhagar, Tal: Guhagar, Dist: Ratnagiri

196/1 20/2020 Sub- Judiced

Due to Covid- 19 pandemic, there are restrictions on legal and other works. Offence against
other constructions could not be filed before the Hon’ble Court, Since the Sub-Divisional Office is
engaged in works related to Covid-19. The provisions is kept to file offence against the remaining
property holders.

24 numbers of property holders of residential and commercial constructions situated within
Guhagar Nagar Panchayat have submitted the proposals to Chief Officer, Guhagar, under CRZ
regulations to obtain relaxation. Chief Officer, Guhagar has forwarded the said proposals to
Maharashtra Coastal Zone Management Authority, Environment, Mumbai for further action.

District Collector, Ratnagiri vide its letter dated 10.12.2020 has informed about the
reclassification of the Guhagar Nagar Panchayat area from CRZ III to CRZ II area. In relation to this, it
is observed that Guhagar Nagar Panchayat is established in the year 2012 and hence, it has acquired
the status of town. Therefore, the said area was required to be included in CRZ II area. Accordingly,
the office of Guhagar Nagar Panchayat on 8.9.2020 had submitted the proposal to DCZMC, Ratnagiri
for inclusion of the said area in CRZ II area. Considering the said proposal, the Chairman, DCZMC vide



its letter No. Revenue/ office-Ak/ Shaha/Guhagar Nagar panchayat/ CRZ/ 2020 dated 16.9.2020 has
submitted the proposal to Chairman, MCZMA. Agreeing to the said proposal, the Chairman, MCZMA
vide letter dated 11.11.2020 has forwarded the proposal to Director, National Centre for Sustainable
Coastal Management (NCSCM), Chennai. Therefore, the matter of reclassification of the Guhagar
Nagar Panchayat from CRZ III to CRZ II is under process. The said matter needs to be brought to the
notice of Hon’ble National Green Tribunal, Delhi bench, hence, it is requested to communicate with
MCZMA for bringing the said matter to the notice of Hon’ble NGT, New Delhi.

Actions, as above, has been initiated as per the directions of the Hon’ble NGT, New Delhi and
accordingly, it is requested that compliance report be submitted in Hon’ble NGT.

Yours faithfully,

(Pravin Pawar)
Sub-Divisional Officer,
Sub-Division, Chiplun


















































































































































































